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(3) A copy of Union Government
Appropriation Accountg (Posts and
Telegraphs) for the year 1978-79

(Hindi and English versions).
[Placed in Library. See No. LT-
836/801]

12.04 hrs.

RE. QUESTION OF PRIVILEGE
ETC,

PROF,  MADHU DANDAVATE

(Rajapur): I have to make one sub-
mission. According to the Speaker’s
direction  the Privilege Motion gets
priority over papers laig by Minis-
ters,

MR. SPEAKER: We have already
informed you, We have sent infor-
mation to you,

PROF. MADHU DANDAVATE:
What is the information?

MR. SPEAKER: You will get it.

PROF, MADHU DANDAVATE:
You say, it is rejected?

MR. SPEAKER:
mitted it.

PROF., MADHU DANDAVATE:
You have not admitted or you have
rejected?

MR. SPEAKER:
withheld my consent,
will tell you the reason
so.

I have not ad-

Same thing, 1
Professor. 1
why I did

Now, we go to Motion for Election
to Committee.

PROF., MADHU DANDAVATE:
There i~ a convention in the House,
If you,want to réject a Privilege
Motion. . ..

MR. SPEAKER: I have gone
throngh that, Professor,

PROF, MADHU DANDAVATE:
Sir, T woulqg like to quote the prece-
dent,

MR. SPEAKER: Order please.
You please come and you can discuss
it with me, You are welcome, Pro-
fessor,
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PROF, MADHU DANDAVATE:
It is connecteg with....

MR. SPEAKER: 1 go by rules and
regulations,

PROF. MADHU DANDAVATE:
The Press report clearly mention-
ed. ..

MR, SPEAKER: We will discuss
it.

PROF, MADHU DANDAVATE:
You please give an assurance that it
will be examined,

MR. SPEAKER: I will discuss it
with you. That is all,
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MR. SPEAKER: You send it to
me. We will have a look at it.
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SHRI SAMAR MUKHERJEE
(Howrah): Mr. Speaker, Sir, 1
seek your permission to raise the
question of admitting a calling atten-
tion motion today on Tripura. Yes-
terday, from the previous decision to
which you referred here, we got the
impression that there would be a
full-scale debate later on. Todav,
however, we find that you have ad-
mitted this calling attention.

MR, SPEAKER: I announced it
and with the consent of the {House
I did it.

SHR]I] SAMAR MUKHERJEE: We

hag an impression that there would
be a ful] scale discussion.. ..
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MR. SPEAKER: 1 did it on the
floor of the House after taking con-
sent of the House, It was not a
secret negotiation.

SHRI SAMAR MUKHERJEE:
Name of none of us is there, we
could have given our names also. ...

MR. SPEAKER: It was by ballot.

It is overruled.

12.07 hrs.
ELECTION TO COMMITTEE

GOVERNING DBopy OF THE INDIAN
COUNCIL OF MEDICAL RESEARCH

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
I beg to move:

“That in pursuance of Rules 20
(16) and (17) and 24(2) of the
Rules, Regulations and Bye-laws of
the Indian Council of Medical Re-
search, the memberg of this House
do proceeq to elect in such manner
as the Speaker may direct, two
members from among themselves to
serve as memberg of the Govern-
ing Body of the Indian Council of
Medical Research”.
MR. SPEAKER: The question is:

“That in pursuance of Rules 20
(16) and (17) and 24(2) of the
Rules, Regulationg and Bye-lawg of
the Indian Council of Medical Re-
search, the members of this House
do proceeq to elect, in such manner
as the Speaker may direct, two
members from among themselves to
serve ag members of the Governing
Body of the Indian Council of
Medical Research”.

The motion was adopted.

.

JUNE 12, 1980

ith

12.073 hrs,

BANKING COMPANIES "(ACQUISI-

TION AND TRANSFER OF UNDER-
TAKINGS) BILL®,

THE MINISTER OF FINANCE

' (SHRI R. VENKATARAMAN): I

beg to move for leave to.introduce
a Bill to provide for the acquisition
and transfer of the undertakings of
certain banking companies, having
regarq to their size, resources, cove-
rage and organisation, in order fur-
ther to control the heights of the
economy, to meet progressively, and
serve better the needs of the deve-
lopment of the economy and to pro-
mote the welfare of the people, in
conformity with the policy wof the
State towards securing the principles
laid down in clauses (b) and (c) of
article 39 of the Constitution and for
matters connected therewith or inci-
denta] thereto,

MR. SPEAKER:

“That leave be granted to intro-
duce a Bill to provide for the ac-
quisition and transfer of the under-
takings of certain banking compa-
nies. having regard to their size,
resources, coverage and organisa-
tion, in order further to control the
heights of the economy to meet
progressively, and serve better, the
needs of the development of the
economy and to promote the welfare
of the people, in conformity with
the policy of the State towards
securing the principles laid downin
clauses (b) and(c) of article 39 of
the Constitution and for matters
connected therewith or incidental
thereto”.

The question is:

The motion was adopted.

SHRI R. VENKATARAMAN: 1
introducet the Bill.

——— .

*Publisheq in Gazette of Indin
dateg 12-6-80.

Extraordinary, Part II Section 2

*Introduced with the recommenda tion of the President.



